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* CENTRAL ADMINISTRATIVE TRIBUNAT

ADDITIONAL BENCH, e
23-A, Thornhill Road, Allahabad-211C01

ol okt
Registration No. jag o 1988 ( L) a -

" APPLICANT  (S) .. KY.‘./VL‘/M I ST

g
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2.
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Particulars to be examined Endorsement as to result of Examination

Is the appeal competent ? '76,,)

(a) Is the application in the prescribed form ?

c) Have six complete sets of the application h:-\n
( pp C~ - &)Q )

been filed ?

(b) s the application in paper book form ? r]! \

(@) Is the appeal in time ? '\/K\,)

(b) If not, by how, many days it is beyond —
time ?
(c) Has ‘sufﬁcient case for not making tho —

application in time, been filed ?

Has the document of authorisation;Vakalat- .»VA,V)
nama been filed ?

- ' . "(
Is the application accompanied by B. D /Postal- v&/,, P o K\ b O2>oR& Lf At ‘78“
Order for Rs. 50/- C ¢

Has the certified copy/copies of the order (s) n ‘
against which the application is made been X" ' .
filed ? ‘

upon by the applicant and mentioned in
the application, been filed ?

(a) Have the copies of the documents/relied %

above duly attested by a Gazefted Officer
and numberd accordingly ?

(b) Have the documents referred to in (a) r\a/l/) Q/ “a/ l;tu M/u‘otat .
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‘Cermet0.198 of 1988(.)

27,12.88. ‘

Hon'ble G.5,3harma - J..t.

Heerd sri .~.P.shukl: and sri Siddharthe
Verma. A reply hes been f iled on behelf of the respondents
The jrievance of the applicant is th:t the Kailway
~dministration itself had asSked the applicant to go

to Lahore to obtain the record pertezining to his date

of birth znd toc apply for no objection certific.te.

the applicant is shown tc heve applied for 'no objectiun

certificate! for cobtaining the pass port for Lchore
(Pakistan) in Janusry, 1987 but since then no objectic

certificate has been issued as e result the applic?&
could not ohtain the pass port nor could go.the Lshores

(Pakistan) to obtain the require record.

The applicant has to retire on 31.12.88, The
respondents sfe reguired tc issue the 'no objection
certificzte' to disclose the ressons for not issuing

~ "

the same to the applicent within 10 days. The agpplicecat
will teke necessary steps fur the obtaining the Passport
¢nd shall produce the required record as may be available’
within the ne xt one month. ‘ &

2ut up on 21.2.19%9 for further orders. iIn the
meantime the respondents shall allow the apglicant
to continue on his poust. In cese, the apsplicant
ultimately fails to establish his claim znd his petition .
is dismissed, he will not be entitled to get any benefit

of the extention in service under this order except




fcr the pay for the period he actually works,
0 S
-

Y
P

MEMBE:L, (J)
Jated: 27.12,88.

ha.
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CINTRAL ADMINISTRATIVZ TRIBUNAL LUCKNOW BINCH LUCKNIW
Original Application No. 1238 of 1388(L)

Krishan Kumar . . . . . . « e s « « « « « « . . Applicant
Versus

General Manager (?) and anotter . . . . . . . . .Raspondents

Hon'm’e Mr, Justice U.C.Srivastava,VC

14

Hon'ble Mr, K. Owavya, Member (A)

( By Eon'ble Mr. Justice U.C.Srivastava,VC)

The applicant who had to micrafie from Pakistan to
India as a result of partiom of this country and hte was born
on 19.3.1934 in Latore,Fakistan and there he allegadly studiecd
in Sat 3abha School where tis date of bitb was racorded 193.
3.1934 and when.after partition of this country when the
family migrated to India and the family settledate® Lucknow
and becausz of the power@ty, the applicant had to enter in
the service. On 9.12,1380, wren the applicant was below 17
years of ace, tha applicant was taken in service as a
Cleaner in class IV post and later on he was promotad.
Accoriing to the gpplicant, his date of birth was wrongly
recorded as 20 years on appointment in his service recocord,
and in the medical examination also, the same date was given.
BHt, while in the year 1954, he filled up High School
Examination form as a private candidate ani in that hea gave
tis correct date of birthk as 12.3.1934. He passed tre Eigh
School anid trereafter, he‘moved an application for hi=s
appointmant in class III post and according to tim in thre
application, the correct date of birth was mentioned. The
applicant later on was promoted to the said post. 1In tke year
1278, coming to laarn that he has bsen stown as 20 years of
age., The aprlicant moved aT representation for correction of

Contd.2/-
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his date of birth. Ultimately, he was informed on 26.7.85
that " Proof of registration of age in Pakistan, if any.
available should be shown. The others cannot be consigered

as reliable document.® According to the applicant he made

various efforts, although he filed the Horoscope and other
documents, which indicate that he was born on a particular
date and he tried to contact this plea in Pakistan, but no
reply was given. He has also filed the copy of the letter,
which curing the pendency of this case was sent by him to
Pekistan and which returned back without any reply and as such
according to the applicant it became impossible task to
produce the documents from Pakistan fromwhere he migrated
without any documents etc., The applicant alséoiértain others
documents regarding no objection certificate etcﬁ?ﬁﬁie given

) ler
but the correct date of birth, which recorded in Pakistan coul
not be £imd and he was retired taking his age of 20 years,
when he ;;Lered the service. Feeling aggrieved against the
same, the applicant has approached this tribunal for corfrectionm
of his date of birth.
2. The respondents have Opposed the application and
have stated tha%% e was minor, he coulcé not have been taken
in service,in the year 1950 he was major, that's why his
correct date of birth was recorded as 20 years and his thumb
impressiors were alsO taken on a token Of acknowledgement Of
correctness of the said declaration, which was given by him,
According to the applicant, only thumb impressions were taken
1t appears that the respondents have over 1looked the fact that
various concessiors were accorded by the government Of India,
to those who were displaced person from Pakistan for whom many
concessions were given. It may be that the applicant's case

Contd. «3/-
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is also a case of relaxation and tthats' why he was t aken
in service being a minor, Jbviously, in the KEigh School
certificate in the year 1954 there was no disputes regarding

the date Of birth and if he hss given the date of birth

1934, the same could not have been disallowed in such manner
as has been shown in this case. It may be true and the back
groynd in which he shifted to Indiz and the manner in which
service was given to him and the purpose of service, fhe

applicaticn should have been accepted., May be beczuse in

) Wl Roame We3
his service record 2C years was recorgled and wess Jncwece
74
TV el -
given whieh 4.5 a must. In view of the fact that when he
b

was major, was t aken in service and put thumb impressidn
that would not stand%bis way for rejecting the same,
Accordingly, this application deserves to be allowed and ths
applicant is to be treated to be in service as his correct
date of birth as given by him as per High School certificate
is 19.3.1934, which may be corrected. The applicant
will be deemed to be continuing in service and did not
attain the age of superannuation takfing his date of birth
as corrected above and the consequential benefits will
also be given to the family of the applicant. Let it be
done within a period of three months from the date of
communication of this order. No order as to costs.
éﬂfww/ fem
Member (A) Vice-Cheairman
Lucknow Dated: 4.2.1993.

(RKA)



In the Centrsl Administrative Pribunal, XN1ch-bed,

Circuit Bench, ILucznow,

Al

KI"i Sharl Kumer oe Appli Caﬂt.

Versus

O Pason of Tkbe thosesh £

Genergsl 1"znager, Northern -
Reilwey, New Delhi & enother .. Respondents.

FORM ~T,
( See rule L )

APPIICATION UNDER SECTION 19 OF THE
MUINISTRATIVES TRIBUN LS ACT, 1985

For use in Tribunesl's office:

Dete of filing = = —emmsmemcecoaeoaa-
of

Dete of receipt by post., =--recmcececcan—-

Registretion No.  ~ ====e——meeseco—oeo-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, AL}{H

CIRCUIT BENCH, IUCKNOW,

0. A To. [OF of 1988(L)

25.9.1986 #x¥ of respondent mo. 1 elongvith

A
DRED

Al

Avéﬁ* Krishen Kumar ces Appliceant.
wﬂfgg Versus
i\ |
General Menager (P) ces Respondents.
\Q@ end snother,
B\
I nde X,
Sl. No. Particulars., Page nos.
1. Appliceation cee coe 1 to 23
2. dnnexure No, A-1,
Photo stat copy of offer of appointment 24
dated 172/24.10.1950 &s cleener.
3. Aggsxufe No, A-2,
Photo stat copy of High School Certificate. 25
L, Aonexure No, A=3. )
Phes original applicstion dated 31.8.1955 26
for sppointment as Clerk.
5. innexure No. A=i.
Photo stat copy of letter No. 758E/E-6/1 Janam 27
Tithi dated 16.,5.1985 of respondent no. 2
giving the facts to respondent no. 1.
Photo stat copy of letter No. 522E/41/1009 2 8
(Fiid) dated 26.7.1985 of respondent no. 1
containing his observations with regard to
documents filed by the spplicent for correc-
tion of his date of birth.
7. Anpexure No, A-6,
Pho to. stat copy of spplicent's represen- 29
tation dated 30.6.86 to respondent no. 1.
8. Jnnexure No, A-7,
Photo stat copy of affidavit dated 10.10.865 30
of spplicent's mother,
7. Annexure No, A-8.
Photo stat copy of letter No. 758E6/1 dated 31 %o 32

———...—-.-_—-—-_—.-_—._——-—_—_-—.—..-...—_.—--——---———--——o—o----———————'-—
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a photo stat copy of letter No. 522E/41/1009/

18.

%1.

12.

13.

14,

15,

16.

17.

18,

19.

B iiD dt. 28,8.1986 of respondent no.1
requiring proof of registration of age
in Pakisten, '

Anvrexure No,A9,

Photo stat copy of letter Ko. 522E/41/1009/
(EiiD) dt. 29.10,.1986 of respondent no. 1
esking the epplicent to apply for ' Ko -
Chjection certificate' for visiting to Pak-
isten to bring the proof of his =ge.

Annexure No.A-10.
Photo stat copy of letter No. 758E/6~1 dt.

dated 29.12.1986 of respondent no.2 commu-
niceting the orders of respondent no. 1 as
contained in Annexure No. 4-9.

Bnnexure No, A-11.

Photo stat copy of application dated 21,1.87
to respondent no. 2 praying for issue of 'No
Objection Certificate.t '

Annexure No, A-12.
Photo stat copy of reminder dated 11.5.1987
to respondent no.? for issue of 'N.0.C.‘

Annexure No, 4-13,
Photo stat copy of reminder dated 20,7.1987
to respondent no.2 for issue of 'N.0.C.!

Annexure No, &-1k4.
Photo stat copy of reminder dated 13.,10.87
to respondent no.2 for issue of 'N.O.C.!

Annexure No., A~15,

Photo stat copy of Notice No. 342E/Niptean/
Sewa Nirvit/1988 dated 29.9.87 with rele-
vent pages ordering the retirement of the
epplicent on the basis of disputed date of
birth,

Annexure No. A-16.

Photo stat copy of representation dt.
6.11.1987 egainst the orders contained
in Annexnre 2-15,

Annexure No. A~17.

Photo stat copy of receipt dated 21.,12.87
regerding purchase of Pass Port Form for
Rs. 60/- by the epplicent.

Annexure No, A-18.

Photo stat copy of remindersdated 24.,12.8%,
17.2.88, 8.4,88 and 8.5,88 tc respondents,
postel receipts end acknowledgements of the
respondents,

Lo e

- S g T T G G

3h

35

36

37

38

39 to 42

L3 to 45

l|.6

47 to 56
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21,

22,

230

2k,

25,

26.

27.

28,

29.

50,

- om w0 I e S S o PO Gn Ten e WA PO Sy T S W he T S S Sy e M R A G G ST S S S B S S G G S gy S G S e

No. - Particulers. ________________.. Page 1o.__
Annexure No. A=-19.

- Photo stat copy of application dt. 8.5.88 $9-$9-20
sent. by registered post to Head Master, 57 to 58
Sat Sabha School, Lezhore, D.#U.V. School,

Lahore and Inspector of Schools, Lzhore
for issue of age certificete vith postel
receipts (3).
Annexure Nod-20
Photo stat copy of 2 postal receipts in 59
respect of letters sent®Sri Shsukat Ali -
Siddiqui at his Karachi and Lahore addresses.
Mnnexure HolA-21,
Original letter semt to Head Master, Sat - 60
Sabha School, Lahore received back as
undelivered.,
Annexure No. A-22.
Original letter sent to Principkl, DAV - 61
School, Lahore received back ss un-delivered.
Annexure No, A-23,
Original letter sent to Sri Sheukat Ali - 62
Siddiqui at his Karachi address received
back as un-delivered.
gpnexgre’Nd. A-2L,
Application form dated 5.7,1988 for issue 63
of 'NOC'.( photo stat copy ).
Annexure No, A-25.% A-26, 64 to 67
Photo stat copy of representation dated
20.7.88 sent to respondent no. 1 under
registered cover and olso to respondent
no.2 with postal receipt.
Annexure No, 8-27,& 4-28
Original Letter of Sri Shaukat Ali Siddiqui 68 to 69
with originsl postel envolop.
Annexure No, A-29,& A-20,
Photo stat copy of authority letter dated 70 o 71
9.,9,1988 with postal receipt.
Mpexure Nos,2A=31,
Photo stat copy of letter dated 12,9.88 sent~ 72 to 73
respondent no,1 alongwith an application dt.
12.9.88 eddressed to Mayor, Lahore Municipal-
Corporetiaon.
mexure NO S, A-BéL A’BB & A"j!{.

Photo stat copies of two postel receipts & 74 to 76
tvo achnowledgments of the respondent in
respect of Annmexure No. A-31.

. o -2‘!‘0
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Index Continued: f\ l j/
'éﬁé\no' Perticulars. Page no.
31, Anmexure No, A=30,
Photo stat copy of applicatiom dated 12.9.88 b 4
sent to Ambassador, Embassay of Pakistem, 77

'New Delhi alongwith en spplication dated 12.9.88
2ddressed to Mayor, Municipal Corporation, Lehore.

22, Annexure No, A-36.
Photo stat copy of postal receipt in respect of 78
letter sent to Ambassador.

33, Annexure No, A-37,
Photo stat copy of Postal Receipt in respect of 79

spplication dated 12.9.88 directly sent to Msyor,
Lahore Municipal Corporatiom, Lahore.

2L, Anpnexure No. A-328,
Photo stat copy of acknowledgment of dmbassador, 80
Embessay of Pakisten, Lahore.

35& VakalamaMa eee s te 8‘

-——-—_-—l—--————_---——-"—---c—--———--—--—-----—-———-.—.-—-- - S sa v o W

Signature of the gpplicant.
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T NIm CRTRAT TTISTOATIVE TRIBUTIAL, RLIATABAD,

Circuit Bench, Lucknow,

0.A, Tlo. of 1988 /C} /

“rishen Xunar oo .o Applicent.
Versus
%?%mumﬁﬁ%zu» er
1 eef ] ¢ enother .o Respondents.
('OQW.\

Applicstion under section 19 of the
Administretive Tribunels 2ct, 1985.

— - - - -

DETAM LS OF PMPPIICATION:

1. Perticulsrs of the znplicant:

(i) Teme of epplicent : Vrishen unar.

(ii) Yeme of fatgher : Lote Imar Nath,

(iii) Designetion and : Head Clerk, Poy Bill Sec.,
office address in Divisionsl Reilway Meneger's
vhich employed. Office, Horthern Rallway,

Hezretganj, Lucknov.

(iv) Office Address : - os gbove -
(v) Address for service: 2/5 A, Lejpat Negar,

of 211 notices.
opp. Fibu Perk, Chowuk,

Iu ckno v,

...2.
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2., PARTICULARS OF THE RESPONDENTS.

(). Name/or designation of
respondents.

)
y e
)

(ii). Office sddress of res-
pondents,

(iii). Address for service of
all notices,

)
)
)
)
) 2.
)
)
)
)

3. PARTICULARS OF ORDERS AGAINST
WHICH APPLICATION IS MADE.,

all

General Manager (P),
Northern Reilway,
Barpda House,

NEW DELHI,

The Divisiongl Reailway -
Manager, Northern -
Reilway, Hazratgenj,
IUCKNOW.

Order No. 342 E/Niptan/Sewa Nirvit/1988

dated 22.9,1987 issued by the respondent

no. 2 ordering the retirement of the appli-

cent with effect from 31.12.1988 (4.N,)

on the basis of incorrect date of birth

wvithout finelly disposing of his case still

pending with the respondents.

SUBJECT IN BRIEF:

For correction of spplicent's dste of birth

wrongly recorded in his Service Record vwithout

eny basis or support.

4. JURISDICTION OF THE TRIBUNAL.

The spplicent declares that the subject matter

ageinst which he wents redressel is within

the jurisdiction of this Hon'ble Tribun=zl.

(}L‘*W‘
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(3)

%, LIMITATION: (é) '

The opplicant further decleres that the
epplication is within the limitation pres-
cribed in Section 21 of the Administrastive

Tribunszls Act, 1985.

6. Facts of the Cese:

(a). That the applicant, according to the
verdicts of his parent, was born om 19th. March, 1934
in LAHORE now in Pakisten. His birth wes registered

in the Mumicipsl Board of Lahore,

(b). That for receiving primary education,
the epplicent wes got admitted by his father in SAT
SABHA SCHOOL them situsted in Geli Shami Hukan, Chouwk
Matti, Lahore and according to his Late father, the
very szme date of birth viz 19th, March, 1934 was got

recorded in school records.

(c). That thereafter, the asppliceant, on the
basis of school leaving certificate issued by thé afore-
sazid Sat Szbha School, was got admitted by his father
in D,A.V, School, lLshore in the year 1946 for further

education.

(a). That 14/15th, August, 1947, vwhen the appli=-
cent had been studying in D.A.V. School, Lshore, India

* o .‘l".
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Annexure 2-%.

(8)
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/

between the respondents and om a query, the'respon-
dent no. 2, by his letter No. 758E/E-6/1 Janam Tith
dated 16.5.,1985, clarified the positiom of applicant's
date of birth to the respondent no. 1. 4 true photo
stat copy of the said letter deted 16.5.1985 is being
filed herewith zs ANNEXURE NO, A-L to this application.

(r). That thereafter, the respondent mo. 1,
by his letter No. 522E/41/1009 (Eiid) dated 26.7.85,
got the applicemt informed through respondent no. 2

as under :-

% Proof of registration of age in
Pekisten, if any, available should
be shown. The others cannot be consi-

dered as relisble document,"

A true photo stat copy of letter dated
26.7.1985 of the respondent no. 1 is being filed here-
with as fNNEXURE NO, A-5 to this applicatiom.

(s). That thereafter, the applicent , by
mesns of a representation dated 30.6.1986, requested

the respondent no. 2 to correct his date of birth

on the basis of Horoscope, which was prepared on his

birth in Lahore by the religious Pandit and also onm

the basis of affidavit dated 10,10.,1985 of his mother.

It may be mentioned that these & two documents viz

the Horoscope end the affidavit of spplicami's mo ther

had slready been filed for consideration.In the said

representation dated 30,6,1986, the applicamt agein

o.90
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Annexure A-8,

(9) (/\LC/

again eXpressed his difficulty in getting the desired
document from Pakistem at that belated stage. A true
photo stat copy of representation dated 30, 6.1986

end affidavit dated 10,10,1985 of the epplicant's

mo ther are being filed herewith respectively as ANNEX-
URE NOS, A~6 ond A-7 to this application.

(t). That thereafter, the respondent no.2,
by his letter No, 758E6/1 dated 25.9.1986, informed
the applicent that in temms of Letter No. 522E/41/1009
(EiiD) dated 28.8.1986 issued by the respondent no.1,
his date of birth cen be corrected only on production

of relisble document, A true photo stat copy of letters
ER9-9-8¢ (> o

(-238
~dated 25,9,19 6@{‘ the re%onaent;%.(l :s(belng filed

(% (_’o//eel’we/ o>
hereviih/as ANNEXURE NO, A-8 to this epplication,

(u). That there being no alternative, the
applicent. by means of sn spplication dated 8.10.1986,
requested the respondent nmo. 1 either to =zllow him
to go to Pzkisten to bring the desired proof of his
date of birth or depute some one of his own accord

to visit Pekisten for the szid purpose.

(v). That im response to sbove, the respondemt
no. ¥, by his letter No. 522E/41/1009(EiiD) dated
29.10,1986 communicated by the respondent no., 2 under
his letter no, 758E/6-1 dated 29,12,1986, informed
the applicemt that it was for him to produce the docu-
metary evidence asked for to substentiate his clzim

6 & vad- Ceo
and in case, he intends /% Pokistam, he should spply

Tax .10,
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Annexure A-11,

1

Aonnexure A-12 &
A.13.=

(10)
7
for ' RO OBJECTION CERTIFICATE ' for seczu*:t'.ng.(g)12:5:g
Port on his ovn risk apnd cost. True photo stat copies
of letter dated 29.10,1986 of the respondent no. 1 znd
communi catiom letter dated 29,.,12.1986 of the respondemt

no., 2 are being filed herewith respectively as ANNEXURES
NOS, A-Q znd A-10 to this gpplication.

(w)e That on 21,1,1987, the spplicant, in
terms of imstructions contazined in Annexure A-9 and A-10,
applied for ' No objection certificate ', a true photo
stat copy of the zpplication dated 21.1.1987 is being
filed herewith =s ANNEXURE NQ, A-11 to this epplicatiomn.

(x). That on receipt of mo ' No Objection
Certificate ' or amy reply in respomse to application
dated 21.1.1987 ( Annexure A-11), the applicant gave
reminder dated 11,5.1987 received in the office of the
respondent no. 2 on 14,5.1987 and agein on 20,7.1987
for issue of the said certificete without delay so as

to ensble him to spply for Pass Port., True photo stat
copies of the seid reminders dated 11.5.1987 and 20,7.87

are being filed herewith =s ANNEXURE NO, 2-12 znd A-13
to this gpplication.

(¥). That on receipt of mo response to the
aforesaid application end reminders ( Annexures A-i1 ,
A-12 end 413 ) 2nd the ' No Objectiom Certificate ',
the spplicant further gave a reminder dated 13.10.1987
requesting the respomdent no. 2 to issue the szid certi=-
ficate, but inveain, A true photo sta{: copy of the sgid

reminder dated 13,10.1987 duly received by the office of

000110
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the respondent mo, 2 is being filed herewith as

Annexure A=-1L. dnnexure No. A=1L4 to this epplication.
— (z). That in the month of October, 1987,

the applicsnt came to know that &het the respondent
no, 2, by meesns of notice bearing No. 342E/Niptan?
dated 22.9.1987
Sewa Nirvit/1988/{ had ordered the retirement of the
spplicant on the besis of disputed date of birth as
recorded in his service record and accordingly he
has to retire from service im the after-moon of
31.12.,1988, The name of the applicent in the said
notice has been shown at Serial No. 15 of the list
~ of staff retiring in the momth of December, 1988.
A true photo stat copy of the seid motice dated
22.9.1987 alongwith the relevant psges are being

Annexure A-15. filed herewith collectively as ANNEXURE NO, A-12

- to this applicetion.
},
(a2). That since the aforesaid notice
b ( Annexure A-15 ) ordering the retirement of the

spplicent was issued withouwt finelly disposing ofli«i'

b megéé cé’fte‘r giving =mn opportunity te him to visit
Pekistan for bringing the proof of his age as desired
by the respondent no. 2, the gpplicant preferred a
Getailed representation to the respondent noe 2 requestir
ing him either to correct his date of birth in the
specizl circumstznces attached to his case or inmediately
issue ! No Objection Certificate ' to emsble him %o
apply for Pass Port, Visa for visiting to Pgkisten

to bring the proof of his age from the institution in

sp%a,,é. - .
which He >/ Te a&"’or from the Mumicipal Board of Iahore.

ool

(9 (Recece-
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innexure A-16,
ve
e
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Annexure A-1
¥
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Annexure A-18,

(12). | ﬂ 1‘7

The validity of the sezid motice of retirement £ Annex~
ure A-1%) was, thus , challenged., The said represen-
tation dated 6,11.1987 was received in the office of

the respondent no.2 on the seme date, A true copy of
the said representatiom dated 6.11.1987 together with
the acknovledgement of respondent mo. 2 thereon is bging
filed herewith as ANNEXURE NQO, 2~16 to this opplication,

(bb). That om 21,12.1987, the sgpplicent
e2lso purchased Pass Port Form for Rs., 60/= so as to
apply for issue of Pass Port =@s soon as the ' No =-
Cbjection Certifiicate'id§ received from the respomdent
no.2. A true photo stat copy of receipt regasrding

purchase of Pass Port Form is being filed herevwith as

NEXURE NO, A-17 to this application.

(cc)e That on receipt of no response to the
aforesaid representation snd reminders, the zpplicamt
gave: further reminders even by Registered Post to the
respondent nog. 1 and 2 on 24,12,1987, 17.2.1988, -
8.4.1988 end 8.9.1988 for issue of ' No Objection -
Certificate' so as to enable him to apply for Pass -

.Port for visiting to Lahore to obtain proof of his

date of birth., True photo stat copies of the szid

reminders together with the Postal Receipts and the
acknoledgements of the respondents are being filed
herewith collectively as ANNEXURE NOX, A*18 to this

appli cation.

LN ] 130
(ddy.



(13). .
£l

(ad). That on account of complete silence
being mzintained by the respondents on' the matter
despite issue(};vfarioufs reminders even by registered
post, the applicent was constrsined to send an appli-
cation dated 8.5.1988 to the Head Master/Principal,

Sat Sebha School, Lshore ( Pakisten ), Principal D.A.V.-
School, Lehore ( Pekistan ) and the Imspector of -
School, Lehore ( Pakisten ) requesting them 211 to

send a certificate regarding the date of birth of the
epplicant, True photo stat copies of the said appli-
cation dated 8.5.1988 =nd the Postsl i?eceipts are being
Anmexure A~-19, filed herewith collectively as ANNEXURE NO, A-19 to

b - this epplication,

(ee). That on the seme date that is 8,5.1988,
the gpplicent also sent registered letters to ome Shri -
Shzukat Ali Siddiqui, a citizen of Pokisten to whom he
e had met in India in the month of Jamuary, 1988 as he
had come to Indig in cognection vith the marriege of
his son. On request made by the gpvlicemt, the seid

Sri Sheukat Ali Siddiqui had p-roma'assed to help the
epplicent on his visgit to Lezhore in getting the certi-
of his date of birth from the schools e.t.c. A true copy
of the postal receipt under which the letters dated
8.5.1988 were sent to the said Sri Shaukat Ali Siddiqui
on his zddress of Karachi and Izhore ( Pakistem ) are

Appddure A-20, being filed herewith collectively ass ANNEXURE NQ, 20

to this gpplication.



(14)

f =4
(ff). That the registered letters dated 8th. -
May, 1988 sent to the Head Méster, Sat Sgbha School,
Lehore, Principsl, D.A.V. School, Lahore and Sri Shau-
kat Ali Siddiqui. at his Kerach sddress have been re-
ceived back un-delivered for want of full address
whereas the letter sent to the Imspector of School,

Lahore and Sri Sheukat Ali Siddiqui at his Lahore

sddress have been delivered, but the Imspector of

* Schools, Lehore has sent mothing to the gpplicant
as yet. The three orginal letters received back by
J;mnexure- A-21 the zpplicent are being filed herewith as ANNEXURES
to A-23. NOS. A-21, A-22 znd A-23% to this applicatiom.
—y
(gg). That thereafter om 5.7.1988, the gpplicent
£ @j?ggaixof}equired to fill up a form in connection with
- issue of 'No Objection Certificate '. A true copy of

Appeinabie the said form is being filed herewith as ANNEXURE NO. -
Annexure A-24, .
A-24 to this spplication,

(hh). That when the spplicent, even after
fi1ling up the aforeseid form, did not receive the

! No Objection Certificate ' from the respondent mo. 2,
a representation dated 20,7.1988 was sent to the res-
pondent no. Y under rfegistered post and a copy of
which was also delivered to the respondent mo.2 on the
some date requesting them 211 to correct his date of
birth as per circumstences of the case or to issue

' No objection certificate ' atonce to emzble him

to epply for Pass Port for visiting Lshore. But it

was also not teken into consideration. A true copy

of the sszid representastion dated 20,7.1988 and the

ee 15
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Annexure nos. postal receipt are being filed herevith zs ANNEXURE
2-25 & A-26. I
No. A-25 end A-26 to this azpplicatiom.

—~ 1908 10
{ (ii). That in the momth of Septembg%,/the

spplicant, in respomse to his letter, received reply
from the aforessid Sri Sheukat Ali Siddiqui ( citizen

of Pakistan ) whereby the applicent wes required to

< visit Lshore in connection vith his cese. The eppli=
cant was slso advised to send en spplication through

- Embassy to the Msyor of Lzhore requestiﬁg for issue
of desired document, He further eodvised the spplicemti
to send = letter of suthority im his favour so as to

e enszble him to meke efforts on thet basis., The original
letter and the postal envolop of the said Sri Sheaukat

Annexures Ali siddiqui are being filed herewith as ANNEXURE No.

A-27 & A-28.
A-27 and 3-28 to this spplication.

v

7 (33 Thet on 12.9.1988, the sprlicent

i sent his zuthority letter under Aregistered post to
aeforeszid Sri Shaukat A1i Siddiqui as desired by him.
& true photo stat copy of the authority letter dated
9.9.1988 duly attested by the Public Notary and the

Annexures postsl receipt are beimg filed herewith as ANNEXURES

A-29 & A-30, y

Nos, A-29 snd 430 to this epplication

(kk).. That on the seme date that is 12.9.88,
the spplicent sent a registered letter dated 12,9.88
slongwith en epplication dated 12.9.1988 addressed

to the Mayor, Municipsl Corporstiom, Lshore (Pakistam),

to the respondent no. 1 requesting him to forward the.

LR N 16.
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Annexures nos,

Y

Annexure HN0S,
A=35 to A-38.

(16)

¢l

same to the said suthority through Embassy for verifi-
cation of his date of birth, With the seme request,

a copy of the said applicetion was also sent under

. registered cover to the respondent no.2. True phoia

stat copies of the szid letter dated 12.9.1988 =z2long-

with en application dated 12.9.1988 zddressed to the

Mayor, Mumicipal Corporatiom, Lahor ( Pakisten ) postal
receipts amd the acknowledgements of the respondents

nos. 1 snd 2 are being filed herewith mespectively as
ANNEXURES NOs. A-31, A-3%32, A-33 znd A-3L to this applicatior

(11). Thet on the same date that is 12.9.88,
the epplicakt also sent a copy of the aforeseid appli-
cation deted 12.9,1988 addressed to the Mayor, Mumi-
cipal Corporatiomn, Lahore ( Pekistan) to the Ambsssmdor,
Embasssy of Pekistan, New Delhi and the Mayor, Muni cipal
Corporation, Lahore under registered covers for verifi-
cation of his date of birth from Municipal records. A
true photo stat copy of the covering letter dated 13th.
September, 1988 sent to the Ambassador end the postel
recli ba¥%nd the acknowledgement of the Ambassador are
being filed herewith respectively as ANNEXURES NOs. #=25
A-36, A=37, A-38 ymaxiuEg to this gpplicetion.

(mm). That till todsy, the applicent has
neither received the 'No obejection certificate '
nor his representation made agsinst the order of his

retirement disposed of by the respondents.

(on). That till to day, the appllceni}/not '

received =ny response to his applications directly

\0*» Wen @ ceeq
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sent to the Inspector of Schools, Lshore, Mayor
of Lahore Municipal Corporation, Lahore and Am-
bassador of Pskisten Embassy, New Delki for veri-
fication of his dete of birth., The aforessid Sri -
Shaukat Ali Siddiqui ( citizen of Pdristem ) to
whom the applicent hed sent his suthority letter

has a21s0 not communiceted any thing.

(00). That due to non-receipt of the ' no
objection certificate ' from the respondents, the
applicant neither could apply for Pass Port mor could
visit to Leshore to bring the proof of his dete of

birth as desired by the respondent no.t.

(pp). That from the facts mentiomed above,
it will be seen that the respondents have deprived
the gpplicant of his right to bring the proof of his
date of birtlh vesesired by them; and as such the
order of his retirement in the after-noon of 31st. -
December, 1988 on the basis of imcorrect date of
birth is arbitrary, egeinst the Principles of Natural
Justice violative of Articles 14 and 16 of the Cons-

titution of Indie.

(qq). That from the facts mentioned in the
foregoing paras, it vill also be seen thet the gppli-
C:EIltE.n the event of non-receipt of ' no objection
certificate ' from the respondents, made ail poésible
efforts vithin his capscity to obtsim additional
proof of his date of birth through various agencyes

ef-Pakisten

oo 18,
(gt po—ds=



(19) ‘
of Pakisten directly amd 2lso through Embassay as
well as through respondents, but since he wss pre-
vented from visiting Lahore by the respondents, no
such proof could be obtained, which fault is directly

attributable on the part of the respondents.

(rr). That in the circumstences mentioned
gbove, the retirement of the zpplicent om the basis .
of incorrect date of birth amounts to punishment
wvithout Being given him a reasonable opportunity to

substantiate his claim.

(ss). That ir the circumstzances mentioned
above, the applicent is entitled to correction. of
his date of birth on the basis of affidevit of his
mother and High School Certificate.

(tt). That the order of spplicent's retirement
as contzined in Awnnexure A-15, in the facts and cir-
cumstences mentioned above, therefore , is illegel,

unconstitutional rather arbitrary.

7. ERELEIF SOUGHT:

In view of the facts mentioned in para

6 sbove, the applicent prays for the folloving relief :-

(a). Thet this Hon'h'ble Tribunzl be pleased to

'L:‘)hw
direct the respondents to egm the gppii-

aetual b
cent's /date of birth =s 19th, March, 1934

° 0;]9.»
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(¢)

(1).

AN
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F

wrongly recorded in his service record

as ' 20 years on appointment ' without

any basis or proo f)by treating his High
School Certificate and the affidavit of
his mother as authentic proof of his age;
or in the alternative, the respondents

may be directed to issue ' No objection
certificate ' to the eapplicent for visiting
Lehore ( Pskisten) to bring further proof
of his age as desired by them and till that
time, he should not be retired from service

on the basis of disputed date of birth.
In view of the gbove relief, the order of
applicent'sretirement from service as con-

tzined in Annexure no. A-15 may be quashed.

Cost of the application may also kindly be

awerded to the applicant.

Ground s,

That the order of applicant's retirement
from service issued on the bgsis of dis-
puted dete of birth vwithout finglly dis-
poeing of his cese end vi thout effording
him en opportunity to visit Lehore to

bring further proof of his age as desired
by the respondents is illegal, unconsti-

tutional violative of Articles 1L and 16

of the Constitution of Indig and it omounts

to punishment.

L@Y e Ce
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(ii). That there being no proof in supoo rt
of the recorded date of birth, whioh é%:
required under the rules =nd in terms
of offer of appointment ( Annexure £-1),

'd the recorded date of birth of the service

record is not authentic and the applicent
cennot be retired from service on that
basis,
A
(idd). That in the circumstances of the case,
¢ the affidavit of the applicant's mother

i1s en authentic document in respect of

the applicant's age,

(iv). That the appointment of the epplicant
@8 a clerk on the basis of High School
certificate, which indicates his correct
date of birth, is 2 sufficient proof
¥ that the szid certi ficete was fully relied
Lo B 22 2u0ppm e
upon and accepted eos correcz:/{. Thus the
» High School Certificate is = relisble

do cument for correction of the eppli-

cent's date of birth,

(v). That the respondents, by mot issuing
the ' no objection certificate ! deprived
the applicent of his right to bring the
desired proof from Lahore ( Pakistsn Do
Therefore, the order of his retirement
is in violation of the Rules of Naturgl

Justice,
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8. INTERIMORDER,IF PRAYED FOR:

In the facts and circumstances of the,
case, the respondents mey be restrzined
from retiring the spplicent from service
on the basis of disputed date of birth
pending disposel of this epplication.

9. DETAILS OF THE REMEDY EXHAUSTED:

The applicent declares that he has availed
of 211 the remedies avsilable to him under

the relevant service rules e.t.c.

10, MATTER NOT PENDING WITH ANY OTHER COURT ETC.

The applicant further declares that the
matter regarding which the zpplication
has been made is not pending before ony
court of law or eny other bench of the

Tribunsal.

11, PARTICULARS OF THE POSTAL ORDER(s)
INRESRECT OF APPLICATION FEE.

DD
(i). No. of Indian Postsl Order § 02088 Y

) / s
(ii) Name of issuing Post office G PO [uewe

(iii)Date of issue of Postsl Order 17 L"’lB@

(1iv) Post office at wlich payable

12, DETAILS OF INDEX,

An index in duplicate conteining the detgils

o' (e & _ces ~



raA

@ {5/

of the documents to be relied upom is enclosed.

13, 1IST OF ENCLOUSERS:

(1). Photo stat copy of offer of appointment
dated 17/24.10,1950.

(2). Photo stat copy of High School Certificate.

(3). Photo stat copy of application dated 31.8.55
for appointment es clerk.

(L). Photo stat copy of letter Fo. 758E/E-6/1 Janan
Tithi dated 16.5.1985 issued by respondent no . 2.

(5) Photo stat copy of Ietter N0 «522E/141/1009(Eiid)
dated 26.7.1985 issued by respondent no.l.

(6)Photo stat copy of representation dated 30.6.86.

(7) Photo Stat copy of affidavit dated 10.10.,85 of
of applicant's mother.

(8) Photo stat copy of letter No. 758E/6/1 dated
25.9,1986 of respondent no.z2.

(9) Photo stat copy of Letter No. 522E/41/1009(Eiid)
dated 28.8.1986 of respondent no.l.

(10)Ietter dated 29.10.86 ( Photo stat copy ) of
respondent no. 1.

(11)Photo stat copy of letter dated 29.12.1986 of
respondent no.c.

(12)Photo stat copy of epplication cated 21.1.87.
(13)Photo stat copy of réminder dated 11.9.87.
(14)Photo stat copy of reminder dated 20.7.87.
(15)Photo stat copy of reminder dated 1%,.10.,87
(16)Photo stat copy of Notice No. 3L2E/Niptan/

Sewa Nirvit/1988 dated 22,9.87 issued by res-
pondent no.2.

(17) Photo stet copy of representation deted
6.11.1987.

(18) Photo stat copy of receipt dated 21,12.87
for purchese of P&ss Port Fornm.

(19) Photo stat copies of reminders dated 24,12.87,
17.2.88, 8.4,88 end 8.5.88, postal receipts
and acknowledgement.

cv e 250

@\WA



N

Lot}

Tl

A

To,

(20).

(a1).

(22).

(24).

(25)

(26)
27)

(28).

(29)

(30)

(23)

A~

Photo stat copy of applicatiom dated
8.5.1988 znd Postal receipts.

Co o
Postal receipt reeeipt dated 8.5.1988
in respect of letter sent to Sri Shaukat
Ali Siddiqui.

3 Orginzl letters sent to Head Master Sat -
Sabha School, Lshove, Principel D.&.V. School,
Lzhore and Sri Shaukat &1i Siddiqui returned
by the post Post office.

Photo stat copy of form filled up by the
epplicent for issue of 'No: objection Certificate!

Photo stat copy of representation dated 20.7.88
and postal receipt.

Origingl letter of Sri Shaukat Ali,

in
Original Postal envolop wreer which the letter %
Syi Shaukat £1i Siddiqui was received. le e

Photo stat copy of suthority letter dated
9.9.88 with postel receipt.

Photo stat copy of letter dated 12.9.1988 vith
end epplicstion dated 12.9.1988 addressed to

the Mayor, Lehore Corporation sent to respondents
with postal receipts.& ackno wledgments.

Photo stat copy of covering letter addressed to
Ambassador, Pskistan Embassy, New Delhi with
postal receipt and acknowledgment.

Postal receipt in respect of application dated
12.9.1988 sent to Mayor, Lehore Municipal Cor-
poration,Lahore.

Verification:

I, Krishen Kumar, son of Late Amar Nath, aged S4yrs
resident of 2/5 A, Lajpat Nagsr, Chowk ,

Iucknow, do hereby verify that the contents

from paregraphs 1 to 13 are true to my kno viledge
end belief gnd t‘hat‘I have not supressed any
msterial fact.

 fortlea—aesr
Signature of the applicant.

The Registrar,
Central Administretive Tribumnzl,

Circuit Bench, Lucknow.
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2utomatically terminace fro

will ba required j
inccpaci

€ appointment
notice will pe re

is terminable op !
quired on retyrqy

ratuity rufes or

er the State’
o any absentae allowances beyond 805
e to temporary employees ynder the ryles in force from time to
uring sych temporary service, :
4. You

will be held responsible for ¢h

£00ds and stores ang all other p

: CFE
charge and care of Government , €7
Toperty that m

3y be entrusted to you.
5. You will pe Fequired ¢o take ap oath of allegiance to the Indian £
In the form Prescribed below.
. »]‘6"&}'& RS caet e ° Swear/solemnly .,

Will be faitpf,i and bear trye allegiance ¢o India ang ¢4 the Constitye;

as by faw established ang that | wilj loyaily €arry out the dutjes of n
help me Gog. *

, Note._co

L 13

Nscientioys of

jectors to oath
the aboy

“swear” from e dedaration

taking may strike ¢
6. You wilj conform ¢ ayf rules an

o=ieudBas applieg s
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Sub: gpointment for the post of 'CLERK',

To,
The Divisional Superintendent(Power)
Northern Reilway, Lucknow.

Sir

’

Having come to know that some posts of 'CLF
have fallen vacant under your‘kindz control. In this ¢
tion i have to nention_that I amian employee in Rungi.
Shed;, Alembagh, Lucknow and working there as a Gleaner. .
ticket No.is 1220, I have been working nearly for the _
five years on the said post.

Further I bveg to state that I passed my High
School examination in the year 1954-55 from U.P. oard
#11lenhabved. I » therefore, request you to kindly give me a -
chance to gerve under you as a 'CLERKS‘ in any office -

under your kind control - i

Pid
_0.‘.‘U‘h.‘lﬁ‘.........'O...._.‘

A

Iana youngman of 20 years oXd possessing

sound physique and active habits.

e s

If given a chance,I assure you sir, that I
. _ \

and integrity.

Hope that your goodself would be kind onough

“to glve me a chance for which I shall ever remain gratef

tDt: Sis3 Aug.'EHL
N

-y

o — ‘{\. r———

s

Thanking you in anticipation.

Yours faithfully,

_ | ,&' 4zuu»\4w -
(KRISHAN KUMAR)

T.NO,1220,Loco Foreman,

Running Shed Office,

Northern Railway,

Alambagh Lucknow
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" . P .- Boredo Esuto,ron Dciht.

'oszaa/ai/aogecaaw);'-g R -;~'Dot0@gg{g‘iomas ' G:; [

a0 Divl, Relluay Minco0g,
_.Horthora hallwoy, -

. Luclgoa.
U "8'35:;- &zt Kelochen L(%:»cs— 8%, 'cicrt:‘p'axdeb. lm aigo ta dote of
o ' blzth, ) . . ' o

‘Raf:- Your lottor Fo, 758E/6-6/1 doto ofbirth datocs,d .85,

200

™ The case of Shri mnhcn Kympr wad put up to Chiof Porsonnol
* Officer for decision. t 7

The chief Fersonnol Offlcer hos dnuated a8 under
@ Proof of reglstration of .age in Pakistan 1f any, -

avatlable should te shown. The others carmot ba
_._c,m_si.d_eggd as rehable document.®

A .

ghri . Krishan Kumar may olease be adv£Sed accordlngly.

,’/:‘ y /
.- P S
/’7

!\V‘ 1

o (Jmnagar)"7
\'. B for General hianager(P)

LK X J
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. I (ov\;uﬁ——)v Qw/wr AR
, S .« - Py L. P. SHUKLA :
; Advecate



_w...\‘l." - lf/‘ - ) i .‘6
? - - ’ 1
S e c},‘: .
"; ) . - s .<"‘
'? ?00 - .;.b' .t f%m :
ANNEXURE Oy LS
! Tho Ganoral densgor(P), - F—_,{ ‘,,__; v ;j
i - K Offico, NoRlyo, : D TR
: Baredo Houso, RS S
! ~ Row D2lhlo B i.
Thr Proper Ghamnels . oot ik [T
» . - oo - “ ST e
,/ ~ SubsChango in date of birth. ‘ : o
.. _RefiYoux Jotter Foo522E/41/1009/EXID dte_ 26670850 .. - _-.iili_..__.
REMINDER IN REF .10 MY LEITEx DTo30 10,85 ADDRESSED 10 DaH/LEO
Six, . . . o s :
H2 Offico raﬂ:e'{, certain correspondence vide letter Moo .
dated 11,2.85 and Teply of the sane are sent to Baroda Houso vide.DiM
lotter Mo. 758&,/5\.'171 dt. 16.5.85, vhich covers all the points raised
. by W4 Office. But the observation made by the ommunicated to DRA/LKO
"~ vide letter datec 26.7.85 neede some documert Pakigtan and no
¢ther documents can be relied upon 2¢ per his obsexvaﬂ one
in this connection it 1s broucht to your kind notice that I iaave~ ,
giver. a photostat copy of my horoscope and offidavit of my pother, thich are
available with us and the same have been forwarded to the G.M.(P) vide . -~
DRb. LXO lotter dated 5.12.85. Sirce it Is o case of pore than 30 years old
-—-—1t-de-inpossible-te
Paklastan, And I.am not suro whether school 40 which I Tead(Satsabha 5chool)
Lahore exist In the Pakistan. DBecides I migvated In 1947 and no my relajon
aro avallable there to whom I contact, Moreover my horoscope is nonz more -
than sufficient to reality as authoritative document for the purposeo
, It is broucht to your rotice that the case of sri Sitaram Sharma- cf}/i
s AR F (U Divn. wae muddo clmitaw o ma and !-:_::;;.‘.1::1.:::::;:1:;.‘.;:“" S

‘of birth date on the gimnle certificate- -gdving by Hiad ¥aster of Ballla hut
Justice ic denied to me oven on production of horoscope vhich is treated as -
very authentlic document in every purposc. loreover Uw éoment is p*cpared
at Lahore nct in India,

. In By cpindon this acha should be taken 2s proof of rogistrat op of
age 1n Pakiastan as desired by CFO and it is evident that no ort.her doczment

can b cbta ned ot this stage. e

°

It 1s t:orth to mention that the morit of the case even in High Court
. and Supreme Oburt ore decided -on the basie of pffidavit. 1Its mean that
offidalrit has got soms cognigence {m the court so the affidavit givon in
my casc may olso ba trested as authentic for the purpose thore is md man’
on ¢ho carth to toll the correct date of bi:-th and my mother is the only
person vhorr is allw on datc for intorrogation, if :equiwd by
the Ad:ninistratlon.

' ‘Under the circumstances explained above it 1o construod ,
that my date of birth can be chanoced by CPO on tho tuthority of horoscepe and
offldavit of my mothor without amy hitch as there oro mare than sufficient
docunont & bolieve for the purpose.

Thanking you, Sir,

Dto3°,c’ 436‘ _ Yours faithfull ,y"_
v o )
S . el i
~ Attested/7.ve Copy
\Q(W VL.vi’. SHURKLA

.. Advccate
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N&Kly.,Baroda House +HQ Office,New Delni, ANNEXURE RO ..Lu s

AFFIDAVITVOF SMI .PRAKASHVATI WIDOW OF LATE SRY AMARNATE.

I, Prakashvati widow of Late Sri Amarnath, aged about 72 years R/0

2/54 Lajpat Nagar,Chowk,Lucknow, do hereby solemnly affimm ang. depose
8 under :- . :

«q 1o That I,Prakashvati is a deponent in this affidavit,

Y 2. That the deponent was resident of Mori Gate,Sutarmandi,Lahbre prior
to migration to India in 1947 from Pakistan on account of partition,
3+ That the deponent was marrjeqd Some time in the year 1930 at Lahore.

+ 4. That the deponent &gave birth to the second male CATH 1In Sambat 1991.

;z SEVENIR

At

\J

5+ That the name of the Seécond male child born to the deponent is Kisghay
Xumar, who is now working as Senion Clerk in the Office of Divisional
hailway Manager,Lucknoy ?N.Rly.) —
6.-That the deponent—is the mother of Sri Kishan Kumar,Senior Clerk,

- V.R.M.0ffice,North ern Railway,Lucknow. : o
T+ That the deponent's son whose name is Kishan Kumar &0t his admigsiap

in D.4.V.School ,Lahore and his date -of birth was recorded in that —

sChool as 19.3.1934, ' : ‘ ' ,
8. That the Eeponent!smmo the V class in that sch ool. . _ :
9. That the deponent could not get the school leaving certificate of my
80n 3ri Kishan EKumar, the senior Clerk of D.RK M.0ffice,Northern Rajilway
Lucknow because the deponent had to leave Pakistan during distubance on
account of partition of India in 1947, : :
10. That the deponent's son passed his High School Examinati on in 1955
.and the dateagf birth of t he deponent's son was recorded in High School
‘certificate &5 the basis of gffidavit given by the deponent's husband.
1l. That the deponent also got the horoscope of Sri Kighan Kumar the

. deponent's son by a pandit of lahore, the ohotostat ef which ig also

\enclosed in support of deponent's declareti on. —____

PYa
Lucknow | - | %Q%OXE/N?;?

bated: lojieles=

Verif icati om . , |
I,smt .Prakashvati, the depoment , do hereby verify that the contents
of paras from 1 to 11 of the affidait are known 10 my personal knowledge

and belief and no part of it is false. Nothing material has been
concealed, so help me god. ‘

Verified and signed this day of ypp, October,1985 in Civil Court
DEP

I identify Smt.Prakashvati who has signf before me., .
o~ |
Yo

G

OGUORK & [Sa0)? Mg
Bnpe,»w MD | | | A\dvocate/
} X
(8. 8. JAL Q ( E
NOTARY PYBLIQ Q'\ | Attestod T
LUCKIaY, ! /» ¢d/Tiue Copy
N f .
- !;*’fj{‘{*ﬂ-"‘;“ﬂj%
. . * (Q“\)&—‘g)‘" L. P, TR LA

Advioante
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ANNEXURE RO

Northern Railway,

The Divisional Railway Manager, - | //\ (i( (]

S

Ref: Your letter No. 525E/h1/1009E(1id)
dated 29th October, 1986.

Sir,

I may kindly be granted no objection certificato
for visibing Pakistan to obtain a Certificate from the
school where I had my primary education initially before

partition. This is required as desired in your above
mentioned letter 1n support of my date of birth vhich

has incorrectly been recorded in my Service Record.

It is therefore, requested that no objection

fy(i]certificate may kindly be issued immediately to enable

me to get’my passport prepared for the purposedtsgxf

necessary form in triplicate are enclosed,

Thanking you,

(3 enclousers). Iﬁ_ s fﬁithfull?s
| ’Mj7wk¢*—€i:n«
(Kishan Kumar)

e ¥
A U:..,.‘_ ‘v C!"}y

QS;W U‘,./_., Mx"}.&-«&

L. P, .
Ad\'ocate




The Divl, Railway Manager, Dated 11.5.1987.
Northern Railway, -

S )&%

”

Sudb: Issue of no objection certificate Z
for visiting Pakistan to obtain
a certificate in support of my date
of birth from the Insztiitution where
I prosecuted my education before
Partition, _

Ref: 1, Raxx Letter No, 525-E/41/1009E(iiD)
dated 29,1G,1986 issued by Headquarters
Office/NDLS,

2, My application dated 21,1,1987,

L B 2
sir,

Please ¢cgll for my Vappli(;.ation referred to above,

. Yek :
I regret to say that no action hasLbeen taken thereon
with the result that I have beecn still awaiting your

no objection certificate required In comnection with

the matier referred tc above.

»

It is, therefore, requested that the matter may
kindly be looked into at your earliest gnd I may be given
* No Objection Certificate ' to engble me to apply for

Pass Port.

Thanking You.

Yours faithfully,

ladnten e o,

( Krishan Kumagr ),
Hegd Clerk,

Pay Bill Section

DRY's Office/NR/I.KO

At tasted T e Cop
k},’w LTI e

L P ..,Asf‘ i\.L/’\
Advceate
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P The Mvl, Roilony Monager, Bated -7-1987.
Rorthern Reilway, ,
ANNEXURE MO 5§ /31.,
/ L) |
Sub: Icsue of Ho Objection Certificate /[
_ for vigiting Pakistan to obtain o
certificate 4n supfort of gy date
of birth fromr the institution there
\(“ I prosecuted ny cducation before
\ partition.
Ref : 1, Bour Letter No, 525~E/41/1009E(11D)
' dated 29,10,1986 issued by the Head-
quarters Office/NDLS,
Y _ 2, My representation dated 21.1.1987.
3. Reminder dated 14.5,1987.
‘{ ' coan
~
I regret to write that according % wrong date
of birth uritten in my service record, I w1l be
retired from service in the ronth of December, 1988.
. In order to get a certificate of my date of birth
| fron the institution vhre I had studied vhich is
o
| 6\ in Pgkistan, I npplied for 'Fo Ojjection Cetificate'
\ Q&}/ in pursuance of your Letter Ro. ?58!';/6-1 dated 29th,

/':3 December, 1986, Despite reminder dated 11.5% 1987

JJ\) ond personal approaches, the said certificate has

N yet Bot been issued to me with the result I could
e\

not apply for issue of Pass Port.

Sif, tine is very short and as such gny rore
delay in the issue of ' Ro objection Certificate!
at your end will céuse serious prejudice to Oy case
vhich shall make me handicap in obtaining the said

cer*’ ate,

I
t

You are, therefore , requested to plese look
intc the matter and be pleased to issue mel the

8zid certificete without ane‘ fgr&her *lagl' s0 as
stiestect w2 Lop



The Mvl, Railw I‘h:xn::mn:'» , % "" f
Northorn Rolltay, ANNEXURE MO Lowroreees
nelman,

Sud : Xgecuo of 'No Objeetloa Qert&ﬁ.cato LI
for 'viciting Paliotan to odbtain o
7 . "certificato in cupport of ny dato of
' ‘ ‘pdrth fron the institution chope I
Orosecuted ny primary edncaﬁ.on
before partition(, -

Ref: 1, Your Letter Fo. 758E/6~1 dated 29,12,86,

2. Hy representation dgted 21,1, 1987 Sllocod
s by reminders dated 14.5.1987 and 20,7.1987.

oo

ﬁrg . | [ ’ =

- B
e

Please cgll for oy representation folloved by seminders |
referred to atove, It is regretted that till date the
i N\

certificate of no objection applied Sfor has yet not been

iaszre{ in wy favour @ th thewesnlt o aprlicgtion for iasue

»of yass port could be moved before the competent anthoriw.
it ss reiteraied thét abnormagl @Qelay wll cause gerious
prejndice‘ to my casepnd there till be every likelibood of
the Justice being defegted merely on the ground of delay.

e

- It is, there\fore » - regpectf(11y prayed that the
natter may .kindly be looked luto seriously snd the certie- -
ficate apnlied for may immodiately be issued in my favour
s0 as to enable me fo= kake further acﬁen in  the matter.

_ Thanking You,
, faithmlly,
_— ( Krishan Kumgr ),
. Head Clerk, Pay Bill Section,
. Dated y~1C-1987, D.R.M'sg Offire, Luelknew,
At em.‘-, Tore Copy
- | 4 J

& 1 u[l\ l.;. Lo
~  Advocate
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The Divl, Railvay Manager, ‘ .
Northern Railway, _ ! ‘ 1
Lucknog, - I

8ub: Issue of'no objoction certiﬁ,cate' T EA
S for visiting Pakistgn (..Iahore ) to
| obtaln a certificate’ in” support of
-, -..my dato of biprth from-the insti-
tution vwhere I prosecuted my primary
education before paritittono

v
\

_Ref: Your ILetter NOq 758):)6-1 dated 29.,12 86.

My representation dato 21,1.,19887 iollowed .
by reminders dated ll+o5o8?, 20.7.1987 and
13«»10 19870 '

: ’ Representation against your Notice no, 3#2E/Nipta:a/_
Sewa Nirvit/d41988 dt, 22, 9.198?.

‘ ] L. X
A ‘ Siff,
I rogret to write that despite my representation
followed by rominders mentioned atove on the above
- subject, no step has yet been; taken with ‘regard to

issue of ' No obection Certificate ' at'your end to-
engble me to apply for pass port for visiting to
Lohore ( Pakistan ) for obtaining a certifiCate in
support of my date of birth from the institution

- " where I prosecuted my primary education before part-
ition of India in the year 1947. This abnomal delay
at your end will defeat my bonafife claim and my
retiremeri"é, 6n...the bagis of inp?rrect date of birth .
as recorded in the fi“ic;f.éi, x:ecor&é?'.j"vn.ll amount to

my premature retirsment as a x;easure' of punishment,

It is reiterated that at the time of partition
of Indla in the year 1947, 1t was not feasablo t obtaln
T.C. from the institution ( as now dosiroed by the ad-
ministration) whre I was studyin‘g‘ as every thing, a£

\ ) T . _
‘ ’ I PTIAL
& _\«"/'}" -t Au‘.‘;;w,' A f(}[\y
o N/
k;f..ﬂ W e
\-\W‘“ -
Qp -Ll. 1> [UERS I‘L!.-fl\
P AN VAA
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that time, was abnormal and vwe all hato to'save ourﬁa 5;63)
lives by way of migration. S0 in these Special cBrcune=-
tamces attached to ¥ family memhera, ‘the demand of
producing a ceriificate of school situated in Pakistan -
is highly unjustified on the part of the Ragilway Ad-
miristration, Despite it being 50, I am still prepared
to’ visit Iabore ( Pakistan ) for that purpose and for
that I have been requesbing the administration to issuo
me a ' No objection Certificate ' so as to engble mo
to apply for Pass Port,‘which vill also take somo time,
It is lmown to the gaminiétration that on tho basis of
the recorded dato of birth ( incorroctly rocordod im

the official documonts/records),.l 2z have to faco‘ny
retirement in the month of December, 1988 and as such
the abnormal delay on the part of the administration

in iesuing the ' No Objection Certificate ' mgy caus0 -
substantial loss to ne, |

_L
In the facts and circumstgncoe mentioned

above, it is, therefore , most pospoctmlly prayed
that your goodself may Kindly look into it'and’ innodiato

steps may bo taken 1n iasuing tho ' No otSject:Lon Certi-
ficate' so as to enable me to vigit Iahoro ( Pakistan )
to fum trace out the institution and records for obtaine
ing a certiﬁcato in support of my date of birth as'
demandod by the adwiuistration, Tt is furthor sﬁiaittoa
that ny datc of birth as montionod 1n tho High School
Certificate issued by the Board of High School and
Intemediate Education, Uttar Pradesh, pllahgbad alroady
filed by .me and on record is tha correct date of ‘birth,

~which, as per vordicts‘ of my parents, is the samo vhich

A FC" '\’,.' m ~
Ay, T
@v-m,_,a_/@-v s
Y M‘-——/’“W”Q
: L.}
LA
Ady, ‘Ocate
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was o.u*nally recorded in the institution at Lehor:é;

at the time of my sdmission for primary oduceation.

1t is further submitted that in the facts end

circumstences of the case, the notice for retirement in
the sfter-noon of 51ste. December, 1988 based on the dis-
puted date of birth ig vho 1y illegal and ageinst all
cennonsof justice. It is the sdministrative fault that
I have yet not been granted 'N,0,C,' despite my repeated
requests and demands, Tt 45 also vorth mentioning that
my case being # coue of migrated person is entirely differer

to that of these, who originally boran in India, prosecuted
their educstion in Tndis nnd naver faced khe such circums=
tences vhich I end my prrents fnced in 1947, The affidevit
slready filed by my mother in support of my dete of birth,

in the circumstsnces of the case, is worth rellence.

-

Your goodself, thersfore , is requested that

my date of birth may kindly be corrected on the basis of
ligh School Certificete end the affidevit of my mother ‘
elready filed or in the alternative T may immedistely be
issued '™.0.C.' so as to enable me to apply for Pass Port
for visiting lLahore to bring the proof of my age either
from school or Municipal Corporation. It is further prayed
that 1t would be better if your your goodegelf, on your-
eccord, arrenge a Pass Port for me so &s to avoid further
délay. The Notice of my retirement referred to above, in

such circumstences, may be treated as cancelled,

Thanking You,

Yours faithfully,
N Weer—o=s

( Krishen Kumar ) Head Clerk,
Pry Bill Section, DRM's Office
Incknow,

Doted 6,11.1987,

i AN
lL.;a ;;4' :
) -

w2 Copy
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iy | ANNEXURE Noﬁ’ﬁ’@ ( Ce
-

The Divisionsl Railusy Manager,
Rorthern Reilvay,

S S S f S :giZiw

R s i T
L I ; Le

Sub : Tesue of 'No Objection Certificate v//) é
" ° for viglting pakistan ( Lahore )to
obtain a certificate of achool in ‘
gupport of my date of birth,

¥ Ref : 1. Your Letter No,' 758E/6-~% dated
) 29.12,.1986. _
2. My representationl’{dat;d -‘Zi:.%". 1§87
followed by reminders dated 14.5.87,
- 20,7.87, 13, 10,87 :and 6.11.1987, .
. o - | ooc
Sir, b T ’
7 = P;easg call for my las‘g fep-fes'exvlta.t:i&n/refzxinder
dated 6.11,1987 on the subjectse mentfoned above, In
'rd o this respect, I regret to write y'our'n g;c;dself again
) that no step has been teken on the said representation/
ﬂ,\rm \n/ reminder end even I have not been obliged by a mere - - - -
/)L\ reply vith the result mo épplication for issue of Pass
v Port could be given by me to the Pass Port issuing &u tho-
: rity. Under these circumstances engd specially vherm I have
N to be retired from service in the month of December, 1988
\ on the besis of incorrect date of birth recorded in the

Service Record, I have no alternztive but to apply for
issue of Pass Port without ¢ No objection Certificate *
snd in case the epplication is rejected and no Pass Port
is issued, 1t would be the sole responsibility of the
Railvay Administretion.

It is, therefore, once again requested thst my
efore-mentioned represente*’ons followed by various re-
minders may kindly be ta. _.. anto conﬂ+eration and a * No
objection certificate' or necesssry instructions mey be
issued to me within 2 week otherwise I will heve)option
but to apply for Pass Pori without such certificste indi-
cating the facts therein, At%esteé/?f‘%e COpy

b\ W ’ it ) ‘
- Lt I;. Shid K %..r\ ‘I

2 Advoczta eeele
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The Mvisionel Reilvery 'eneser, QQ
Nortkern Wellvey,
lezratesnj, =

Luckrov,

S5ue ¢ Issue of 'No Nbjection Certificate!
for vigiting vekisten ( sehore ) for
obteining schoo. csrtificste in surn=-
ort of ny drte of birth,

(’ “of 1)Your setter Mo, 7055/6=1 arted 29,12,.76,

2)'y revraesentetion deicd 2le1,1987 for
issug of ' 150 Objection Certificete,

2)2eminder deted 14,5,1987 to yosur 7oodself,
LY lerinder deted 20,7.1G47 to your gondself,
Siferinder drted 12,10,1937 to your goodseiLf,

GYReminder drted Ga11,1087 to your =aodeeif,

7} leminder deted 24.12.1”'“37 tn your £:o0dself -
~nd copy to F.7.(F}/171S under reristered
cover,
R XK
Siry, o _ ‘
ig

“ith rcfsrence to ecove, it/rost respectfully subd itte:

2 k3

rgein to your Zoodscif for your xinag esttention eng ir~eclet-

rctionn in tno rmeiter es incicete? nclar -

te Tart 1 hed ep-lied for eorrvection of »y recor o

dele oirtn, ~aicn ves incorrsctiy rceorded irn my Service

Ze ‘et efter e lengthy coorrespordence, your T ouLcunafy

. 2n tine strencsth of » letiar berrins Yo, 922%/8V/1058/710

®2 too uwginrsignes tnet his ~'eiv was not seientevie for

vent of suthentic rronf re | Jwane drte of sirth, feenzilis oy,

g

the un ~reisnec vrr recsuired Lo coosit eathentic - rooo

L

suvrort of hie urte o7 o©lrth,

/

q / (o3 L
ﬁ ~ [ To R TN = L ch:;;»«- AR
’ M L. P srdikina

- Advocate
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noon o f Decerber 31, 1988 but despitgiighbé;pgfgo,“no (é;,

step isquinc tskgn by_t@g gdmihistration in;isqging'éf\t fb

the ! No_oquctipn Qertificato ﬁ.tq‘enaqleiﬁhe;pqqqr-

signed to obtein .2 Pegs Fort for b:zing visited to Pekie-
(‘ tan for 5§tPining:§hgvschool certificete iqwhg§pqr§;>f

hig dete of birth &s recuired, ’

8. - Tast from the eforementioned ect end ahno;gal
deley, it is evidgntly cleer ghgtmsgmc cne isr%qperested
to get my bongfide ciaim dqfaét§d,by getting me retired
from service on the desig of incg;reqt recorded .dete of
sirth s> 5 t§ q;eats & roo%??ggkg};motiOn.fftgr.my re-

1

tirement, o . -

Se ) Tret the eforesesid act of non issue of ' No -

Dbjection Certificete ' is higniy prejudiciel and egrinst

the provisions contrined under ‘rticles 14 end 16 of iie

vy~ Conetitution of Imdia rether il vill .smount to punisizent

if itre undsrsigmed is retired from service on thebszsis of
incorrect recorded drte of birth witiout being given hin
# reasonrt.e opportunity to substehtirte his cisim es

vrezyed snd filowed by the edministretion only on peper,

10, ,Thff it is & recorded fect thet the undersizned

- .

is # disnleced person, He migreied fronm Pekisten ( ishore)

in the yesr 1947 i.e. on pertition. At ‘the time of partition,

he "wss of sbout 12 yerrs of ezge end eves receving his Primery
eaucretion in Tahore, ‘t the time of partition, his persntcs

- -hed to ssve the lives of their children end of their own
v s ‘

end thrt waes yrimary ect. nder thst circumstences, it

wes not possible either for the undersigned or his perents

-

to obtsln scool certificate from the institutish es R £ Mat”

!

time, avery body end every thing vrs under disturbrrc., i

syFrouninsn oy

the uncersigned #s well &s his prgqngshwarg_

:i‘u_\n»,.ﬂ' TTa gf‘f}y

Sehigd, C“E , . -
NN — = W_x R et
Q‘M%G{ ﬁ " Q‘Q\\ L o A
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Tho Divigional Ralluny Maneger, . .
Northora Railwcy, ‘

| —
Brzrotgong, | é\éé

Sub: 1Issuo of Ho objoction cortificate
for vicgliting Pekisten ( Lobore )
for obtaining School Certificate
in support of my date of birth,

Reft 1, Your Letter Wo. 725E/6-1 dsted 29,12,86

2o My representation dated 21,1,1987 for
issuo of £o objoction coertificete follovwed
by verious rominders oven by registered
poste.

oGoo

Sir,

~

Pleass cell for my representation deted 21,1,1987
folloved by various rominders dated 1405087, 2007087,
13:10,1987, 601101987, 24.12,1387 end 17.2,1988, I regrot

%o urite you egein that no a2ction has yet besn takon

on the represantetion and rexminders zentioned above ot
your end wth |zhe rosult I em handicepped to visit Leahore

( pedistan ) for obtaining cortificote of my dete of birth,

It is, therefore, roquected thrt the mattor noy
kindly bo looked into and the ro objection certificate .
nay kindly bo Srsued ot your ceoxrlies-so os %o onsble me
toc epply Sor Pass Peort. It is veiteroted thet I, as per
incorrect dato of birth as recorded in the Serviece Roeord,
will bs rotired in the after-noon of 31,12,1988 and ns
such the matter mey plegase ha_treated as most urgent,

~.enking You,
Yours falthfully,

, ( Erishon Rupmar )
/ Hd, Clerk, Pay Bill,
Deted & 4.1988, DR H*s Offico/ Iko

Copy forverded to G.M.(P), R, Reilway Baroda Housej Neu Dslhi
for informetion and similer necessery action, This is ip
reforence to my ropresentation/reminder dated 17.2,1988
clready gp?t under re@.stered\poet,'

e
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Tho Divl, Radlwoy Mamagor, ’
Northora Roilwny, '
Razrotgamj, N
Inclmou, : )

SUB 3 ISSUE OF ° HO OBJECTION CERTIFICATE'
FOR VISITING PAKISTAN (LAHORE ) FOR
‘ © . OBTAINING SCEDOL CERTIFICATE IN
¢ SUPPORT OF MY DATE OF BIRTH AS DESIRED
VIDE YOUR IETTER RO, 758~E/6~1 DATED
29,12, 1986,

REF ¢ My reprosentation datod 21,1.1987 for
issuo of * No objoction Cortificato °®
v 3 : followod by romindors datod g-
14:5.1987,
200,7.1987
13010,1987,
J 6011,1987,
N4 2‘}0‘2:.1987:
'70201988 and
8041988,

,
oo . aono

sir,

I rogrot to urito that de to ny representation and
. reminders roforred to obove cmd also gersonaﬁ contacts with
7" APo.0., o action has yot boon taken thersom with the rosult
' I could not got ' Ho objoction certificato! ond as ouch I
" 8till could not apply for Pass Port. '

It is very woll kmomn to the administration that on the
N basis of rocorded datc of birth, vhich ig incorroct, I w1l
bo retired fron sorvico in tho aftor-noon of 31.12,1988 and
as such the deloy on tho part of tho administration in issuing
tho * Ho objection Cortificato ¢ 4is highly unjustifiod rather
it cmounts to donial of opgortunity to mo to represent ny
case for correction of ny deto of birth,

Since tho time is too chort, it is roquested that tho
matter may kindly be lookod into without any furthor deliqy
cnd tho *ROC' alroady appliod for may kindly bo issuod withim
15 days noxt aftor tho receipt of this romindor, In €0go 0o
such cortificato is issuod witheo tho gaid poriod, I shall
have no option but to apply for Pass Port without tho ogd
certificate and also approach the higher suthortios L xh
against the injustico moted out to mo, In these circumstances,
the administration w1l be itgolf rospongiblo.

ni'.hf; It is bopod that the matter w1l be 1~ “od into

..4.2

ut dGIEWe

Thanking You,
Yours faithfully,

e by,
A{:‘!C‘-’f';h?f'l?'} 'ﬂ[}?‘l ( Krishan Kumar ),
L ’ ' -0r7 Hoad Clork, Pay Bill Section,

Voo céﬁ% ajazet A0D; DRM's Office, N.R./IKO
\L'.\‘é%’ “ S0 2,IioR9 _?:a{?df.noﬁgo’tn wv mrarinun ronresontotions.
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8oli ghed Tookcy, Letoro ( Potlotan Yo

So Tho pmapﬁlo ;
BoAoVs Bobooly Lohoro ( Pdote ),

Doopoetud Mo,

Foot poopoetfully, tho ggnec:x%o mnéor Vogy Cone

Polling eiresnotcncon appron
the follewdng foels agd FoQuont ge

9 ¥hot Sko cppliecnt, Doforo poriitden 4n 1947, hea
o tﬁ%glmﬂ pgmnﬁo ngmbﬂ?i 8080, Ou '..,g 288 .,

Doca podiding

O oupr poolool? cit¢h tho

Letogo mad ot ehot ®oo Ko oo obow

& 13 yooro 62 ogo.

2o Fhot Gho oppueggf ogmcoan%oﬂ Mo prinery oftecatien

40 Bot gcbho School, s thon

dltaotod 4n DBezar
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2000 DRlOr C2 Mo cel1nl doto of go
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2:5
ANNEXURE NO A

AUTHORITY LETTER

I, Krishan Kumar, son of late Amar Nath, perm\"‘anent
. e
resident of 2/5A, Lajpat Nagar, opposite Nibu Park, Chowk, Lucknow

~

v - ——(UP){India)origtnatly borntm Lahoro beforv Partition of India,
do hereby authorise Mr. Shaukat Ali Siddiqui, son of Late Abdur

Razzaque resident of Sector 11-B, A-526, North Karachi Township

(Pakistan) at pregent residing at AL - Jawald, WAPDA Colony Road,

o Shalamar Town, Lahore (Pakistan) whose Identity Card mumber

is AH 636898 to present, pérsue, angwer, receive documents
503-.27-229.518

and deposit fee/charges whatgoever on my behalf in the Lahore

R =/ . .
: ( KRISHAN KUMAR )
Q. [ ] Lucknow , Authori zer
< Dateds 9 - 9 -1988 | '

/A v A - ) I krow the authorizer, who has
%\/ﬁ \_(:%Ej | SN signed before me, (3//;
§5 . é;}‘zﬂ’ e ADVOCATE; 5 7 f?«?
NOTAPYy PUBLIC

10, Peer Jaleel Golaganj, quﬂﬂ (/MUM/AM@?)

LUCKNOW Ph. 47337 P S iz

¢inpia) ’}/ 1 / 19£¢ (O“W/wn Dervchotlom d.ng& T
ALLDB.DP.A DL
Airaer- T ea CT:"}' BABVOCA?B

3
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DE. /29 6P
1
Tho Goneral Hcabgor (P), | :%,
Horthora Redlugy, ANNEXURE NO ...ié

Baroda Houco,

Through § Tho Divicdoncl Redlocy Mcac | q 1 |
‘ @ - Dorthern Rallucy, E@?ag@cggg ¢ o

£ L4

© pabg Gomcﬁeﬁ an Qbte of Heth,

Rofs 1. Your lottor e, 522%37/?009]
.« E=IID dotod 29,30,7 3 T e
Ricatod throuch DRM/Ik0'c Lottor
Roo 758E/6=1 dnted 29,12,1986.

2, Ny lcot roprosentotion dotod
20,7,1988, :

oy

Sir,

On heviap rocoived mo respoRed €0 @y verioug
Fopresentstions dncinding tho dest moprostatotion
reforrod to obovo cnd she o objoction cortificato
gﬁglicd 2or, I heve po nlteractive but to cubrd ¢

onelogod c?gueaﬁon dotod 12,9,1988 cddroomzod
to ths HMgyor bhoro Nnnicipnl Cosporntion, Lchore
% bo cant aﬁmagh Enbecscy of Podetm, Hov Polkd
for vorifieotion of Iy doto of Mrth from his rFocords,
Sinco tho mottor ic urgent ocpocially vhea ¥ w1l bo
rotirod fron corvieo 4n tho aftor-aoon of 31o8, Doco,
1988 on ths bodo of Smeorroet doto of M pth pocore
ded 4o ny Servies Rocord cad alco Boecacs of mo cotior

It 4o, therofore 0 mznasﬁod thot ry caeclocy
Cpplication ncy kindly do oea %o tho Hryor, Lchroxo
Funicipal Corporstion, Lchoso through Evbeosey of
gﬁ?égtsao How DolMd for vorifiecticn of oy dotc of

fron kis yrocords mmd nocoss occtlon ngy kine
be ¢cken cccordingly, o

eaking you,

Baco./Ma0 opnlicotion,

Yours faithfmlly, } /

\C/ ’Y\\ML@\M : ':,'V 3/:2’.#;.4 /’.“‘M"g
( Erishen Runar ), | Lop.oStoo
Hoed Clork, P? Bill Soction, Adveil e
Dvicfonal Red t;% Vicnoger's

Offico, Rox\%hom

——

dlm, ho bwp .

\ . E



257

- | 75
a7 The Moyor, /

Lahore Municipal Corporation,
LAHORE (Pakistan).

Through s Tho Esbasgoy of Pokistan, baw Dalhl.

7
Rospected Sir, ' Z)
b

I, Krighan Kuzar, con of Lato /faar Nath, permanent
5" residont of 2/5A, Lojpat Nager, oppositc Nbu Park, Chowk, Lucknow
(U.P.) (India), most humbly and respectfully beg to ocukzit and

roquect your goodself os under s-
le That prior to partition of India, I, slongwith ny paremt,
had been residing at Murl Gjte, Gali Shomi Hukan, Sutar Mandi,

/ Lahore and after partition, migrated to India in 1947,

- 20 That according to my parent, 1 wap born at the aforesaid

place on 19th March, 1934 and my birth was got recorded in the then

Yuricipal Board, Lshore,

3. That I am the first male issue of my parent born in

/ Lahore on the aforesaid date.

\ It 1s, therefore, mogt respectfully prayed that your
goodself may be pledsed to verify my afore-nentionzd date of birth
from your record at your oarliest pogsible and, if permissible,

o certificate to that effect may kindly be issued and sent to me
or delivered to my suthorised rcpresentative on production of
authority letter or through any agency as you may deem fit and

proper go as to onable me to use the cape ag and vhen required.

It is furthur prayed that the matter may kindly be treated

as jmost urgent and expedited at your earliest possible.

Thanking you,
Yours faithfully,

Wo—er —
Dateds 12,9.1988 ( Krighan Kumar)

At v | S/o Late Anar MNath,

. . "5‘.'3,'7 R/O 2/5“, mPat Nagar, Opposite
G/ . Mbu Park, Chowk, Lucknow (U.P.)

i ! .,:,L.,,._',-_H_ﬂ".‘:,‘:@.ﬁ @ @Wﬁa (India)
.\:; L. : N = :
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Before the Cantral Administrative Tribunal,
Circuit Bench, Lucknow.

7 7
0¢ AN0.198/1938 (L). //\ ;f

Sri Krishna Kumar. === ==eeee-- Petitioner
Versus
Union of India and others. =  —==---- Opp-parties.

Written Statement or behalf of Cpp-parties.

1, Rapwor TH#A seed—siout—

o)

r : 3 Do —
presently working as . J AV 0&4Acﬂvu40 byakhax
in the Office of the Divisional Railway Manager,
Northern Railway, Lucknow, do hereby affirm and

state as under :-

1. That I am presently working 0;-50 Sv. D.7.0.

in the Office of the Divisional Railway Manager,
Northern Railway, Lucknow, is looking after the

above mentioned case on behalf of the answering
opposite parties. I am duly authorised and competent
to file this written statement on behalf of answering

opposite parties, which is being given hereunder.

2. That the contents of paragraphs (A) to (H) of

the claim petition are denied for want of knowledge

qnd record.
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3. That the contents of paragraph (I) of the
petitioner-clzimant are admitted only to the
extent that the claimant/petitioner was appointed
4 in the Railway Service as Cleaner on 9.12.165C and
his date of birth was correctly recorded as 20 years
on appointment according to his own declaration.
It is pertinent to note that the applicant had
himself signed on the appointment card and had
placed his thumb impression as a token of acknowled-
e gement of corrdctness of the said declaration and
recording of the date of birth of the claimant/
petitioner. It is also to be noted that the claimant/
petitioner was not an illeterate person who could
not have understood the nature and implication of

his own declaration, which has also been counter

signed by him. The eondlantn para (N(» nesd wo

4, That the contents of paragraph (j) of.the
claim petition are not admitted for want of knowledge
:x~ and record. It is most respectfully submitted as
'per office record available at this end, there is
no affidavit sworn by the father of the claimant/
petitioner. It is also denied that the date of birth
of the petitioner was ever changed or allegedly
correct@* by the Railway Authorities at any time
for the reason that there is nothing on record which
would varify or corroborate the averments made in

this paragraph.

5. That the averments made in paragraphs (K) to (N)

of the claim petition are not admitted for want of

ﬂJA¢Aa«}L\’ ;
| e
G Bivisﬁw w,
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knowledge and non-availability of record wherefrom

the averments made in the paragraphs under reply

-can be verified or corroborated.

6. That the contents of paragraphs (0) and (F)

are denied. It is further submitted that during

the entire tenure of the petitioner in service
several seniority lists were published in which
date of birth of the petitioner was mentioned but
not even once the petitioner madelpr dbjectegsk
against the alleged wrong recording of his date

of birth. o

7. That the contents of paragrephs (Q), (R), (9),
(1), (W, V), (W), (X and (Y} are not admitted

as no such case is available, at least, there is no

such record which woulcd be suggestive of the

averments made in the paragraphs under reply.

8. That the contents of paragraph (Z) of the
petition are admitted only to the extent that as
per record the date of birth of the petitioner
recorded in his servicg record, he was aged 20 years
at the time of his appointment on 9.12.1950 which
means that he attains age of his retirement i.e.

58 years on 2 31.12.88 and accordingly his name was
notified through retirement list of the year 1983
vide letter Ko.342/E/Niptan/Sevgnivrit/l988 dated
22.9.87.

9. That in reply to the averment made in

paragraph (aa), the document referred &n therein



is not available on record, hence no comment

can be gfferead.

10. That the contents of paragraph (bb) need
no comment from the answering opposite parties as

they do not concern their offices.

11. That in reply to the contents of paragraphs
(cc) and (dd), only this much is admitted that

the petitioner applied for 'No Objection Certificate
for his proposed visit to Pakistan and his case

Div /’w;/w_/m 518 Chonéopd, lls
has been referred tﬂﬁ for clearance

which is still awaited.

12. That the contents of paragraphs (ee) and (ff)
need no comment as they do not relate to the

answering opposite parties.

13. That the contents of paragraphs (gg} and (hh)
need no comment except that the application for
'No Objection Certificate' has been sent to the

Competent Authority whose decision is still awaited.

14. That the contents of paragraphs (ii) to (11)
need no comment as they do not relate to the answering
opposite parties.

| SN
15. That in reply to the contents of paragraph (ﬁgjw\\
it is submitted that the application for 'No Objection
Certificate’ made by the petitioner has been forwarded

to the Competent Authority whose decision is still
owoibed. hwd,m\j O(w *krwvx”)‘ "Q" VeyuLn eq Ao anes
(,N/i— boguen by e Bl Gmjuedd [ 518 Climbaq)
Aarete nn
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16. That the contents of paragraph (nn) need

no comment as the same have no concern with the

answering opposite parties.

17.  That the contents of paragraph (oo) need no

comment.

18. That the contents of paragraphs (pp) as

stated, are denied.

19. That the contents of paragraphs (qq), (rr),
(ss) and (tt) are denied. It is further submitted
that the claim petition of the petitioner is liable

to be dismissed with costs.

oo A

Lucknow, dated, . — (’”—d¢&~”*
921.12.38 o~ Dﬁﬁﬁg%ﬁ;gaPam&y No.
. LUCKA\OW-
Verification.
I, Q‘H-H-U A presently working

as 5;\ ﬂLLLLQ GLUT~ f}}****’ in the Office of the ~

Divisional Railway Manager, Northern Railway,
Lucknow do hereby verify that the contents of
paragraph 1 of this reply are based on my personal

knowledge while those of paragraphs 2 to 19 are

N .

Oppogite Party RNo.
LUCK: 7w

basad on record.

Lucknowgigndated,
.12.38 1e
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